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( By Hon, ir. Justice R,k, Varma, Y.C,
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This is a petition filed under secticn 19 of

D

-

ciministrative Tribunals At 1985 by 19 petitioners

)

whe wave agpouinted ac daily rated employees in tho Central

Excics and Gustems Collectoratc, Kanpur after be ing

1

sponsuicd Lo the Emplovment Syxchance, The titioner No.l
P LY C

4

was appe . onted on 20,12.82, the petitionar no, 2 to 16 were

aprpoint 1 on 21.2.8%¢ gno petitioner no, 17818 were appointed
on Ni.3.91,
2. For giving regulsr appointments on the post of

szpod 51 daily rated employees including the petitioners
vere asked tb appe ar before the Intervicw Board on 13.10,91,
All the 21 cand Wiatcz Including the pstiticners were
interviewed «n 12,11,¢61 snd ware found sulushble for be ing

|
clven “agulae appolintrent as Sepo}(. gome of kthe cardldztes
who ware Initlally gppointed asfter the potlitioner no,l and

alongwith res":. the prtitior rs on 21.2.89 vwere civen

-

reéguler appolintmeant 3s Sepod In group 'DY pursuant to the
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3 L 023092 the dmpugnad circular (Annexure AL 10

the potition) was dssued by the Covi, o7 Indlia, Cent-al
W
Board of dxcise ang Go~ome Lo  Heads of Bepartments
\
undsr Con L Zerzd of Ex€isze and Cusltems on 4iy subkjsct

¢f eagrgrrrnl and regularisation of cssual w rkers in

group ‘DY posts,  This circular directed thet the shrvies s
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CDSmLen BN G0 rs came nte Cposooh ion viill have tc be
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1t was alss directed that only thoee

Casdadl Ll Iy Vi ER R A FEL ARNEI IR o }'; o fc _‘e {e :‘.88 Jn(‘ CG\"I'tl-
ed tc ha lin esras : .
nued € be|in service could ke congidered for regular isct lon

ey B D e F T PR T TR - .
subjoet Lo it svallabilit, of vreinoine,

‘e i rregpondents aceorn jl'f!:‘ }_y o “’iiiu'ﬂ-"r"‘ Eroce ss
of regulerisalion c¢f *he petitionors who wers to il that thad

LB ot P Lo .z -
chels o less sbult tand oL oip ted oy e end of May

Te T‘he petitionir's coentention is that the ¢irculsr
dated 3L.3.07 oucht met to apply to the peinl iome g

they were Interviewed ond selected for appointment on
r2guler post In group 'Y prior to tha issur of the saic

clircylar .
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C. lerned counsel for the petiti
a fecision of this Tribunal in ©,A, No, 737 of 1¢52 lahesh
bumar Singh Vs, Unlen of india dated 23,3.93 dn support of
the qhbmdusSL(m that the petitioners who have baen inbervicwe
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ot opoiedtod for regularisation sre enii®lied te te

rejularised against Bhe available vacancies in case the
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s to the yonilioner: b-ve keen recularised.

junior
7 | Having heard leatned ccunsel for the parties, we
think i"’-:.'just and proper to zecipt the oforescid subnl fion
vy the leame‘-éi counsel for the petition-rs and tc direct the

e spondent s to requleorise the petitionsrs who were Int:ovlewed
-nd selected for 4,10 intment on regulat pest in group 'C!
prior to the |issue of the clirculer against the avallable
vaconelon ip cowe jumiers to the petitlonsrs hriwe Toen
segularised aL‘nd we do hereby direct accordincly.

S Accordincly, this petlilon Is sllowed with no

crier as to costn. )
v Pt . .
Member(A) vice Cha lrman

Ny ]
mateds Apriloé¢-01 1994 _
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